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Concern over flood and drought situation in Uttar Pradesh and other States
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Molestation of 40 girls in a girl's hostel run by an NGO in Muzaffarpur
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DR K. VP RAMACHANDRA RAO (Telangana): Sir, I also associate myself with

the mention made by the hon. Member.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, 1 also associate myself with the

mention made by the hon. Member.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the mention
made by the hon. Member.
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SHRIMATI M.C. MARY KOM (Nominated): Sir, I also associate myself with the

mention made by the hon. Member.

SHRIMATT VANDANA CHAVAN (Maharashtra): Sir, [ also associate myself with
the mention made by the hon. Member.
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Plight of students who have taken education loans from Public Sector Banks

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, since higher education is getting costlier
in the country, students not only from economically weaker sections but also the students
who are the first-generation graduates and even those who belong to middle class families
rely upon education loans from the public sector banks. Of course, the education which
they get does not translate into employment. Soon after their education is over, they
don't get employment. Even those students, who are very qualified, are not able to get
employment. So loan repayment 1s not easier for many of these students. But the problem
15 that between the date of getting education loan and the date of repayment, there is
interim period, and for that also, the bank 1s collecting interest. | have with me the details
of a case. A student got, in six instalments, Rs.1,76,990 as loan. He repaid Rs.2,82,047
which includes the principal amount of Rs.1,76,990 and Rs.1,05,000 as interest. But apart
from that, the bank 1s asking him to repay interest which is to be collected from the period

when 1t was commenced.

Sir, our demand is very, very simple. The Government should take the responsibility.
Before repayment schedule starts, the interest should be borne by the Government or the
banks should waive it.



